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Untouchability

673. Shri Daljit Singh: Will the
Minister of Home Affairg be pleased
to state:

(a) whether any circular has been
issued to Government Offices regard-
ing the removal of untouchability in
all States in the country;

(by if so, whether any defaulting
Government employee has been
punished in this regard; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes. A circu-
lar was issued on 8-12-61 in relation
to Offices of the Government of India.
On 9-12-61, a communication was sent
to the State Governments suggesting
that they issue similar instructions.

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the House as soon as possi-
ble,

Conocessions to Children Yelonging to
Scheduled Castes and Scheduled

Tribes

675, Shri Basumatari: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it js a fact that irres-
pective of any ceilings on the income
of parents, the children of Scheduled
Castes and Scheduled ‘Tribes are
eligible for educational and various
other concessions granted by Govern-
ment; and

(b) if so, the reasonsg therefor?

The Deputy Minister in the Minis-
try of Home Affairg (Shrimati
Chandrasekhar): (a) and (b). In the
case of post-matric scholarships, which
is the only educational scheme wholly
financed by the Government of India,
a means test iz applied in the case of
Scheduled Castes. No means test has,
however, been prescribed for the
Scheduled Tribes, as this is considered
a little premature.
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Institute of Library Science, Delhl

676, Shri Rama Chandra Mallick:
Will the Minister of Educatiom be
peased to state:

(a) the number of students admitted
to various courses of the Institute of
Library Science in Delhi,

(b) the total number of institutes
of this kind in India;

(c) the number of librarians depu-
ted by the State Governments to the
Institute of Library Science, Delhi
during the last three vears, and

(d) the concessions enjoved by the
deputeq librariang at this Institute?

The Minister of Fducation (Shri
M, C. Chagla): (a) 215

(b) One

(e) 25

(d) The State-deputed candidates
were exempted from pavment of tui-
tion fecs. In addition, such candi-
dates were paid Rs. 235{- each to-
wards hostel charges.

Basic Schools in Tribal Areag

677, Shri A N, Vidyalankar: Will
the Minister of Education be pleased
to state:

(a) the number of basic schools in
the tribal areag of NEFA, Tripura and
Manipur separately;

(b) the text-books specially pre-
pareq for the tribal areas in tribal
languages;

(¢) whether it is the pollcy of
Government to impart education to
the children in the tribal areags at least
in ‘the elementary stage in the tribal
languages; and

(@) whether it is g fact that in most
of the schools in the +ribal areas
English is compulsory from the Third
primary classes while Hindi is not
compulsory in the primary schools?
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The Minister of Education (Shri
M. C, Chagla): (a) to (d). The infor-
mation is being collected from the
Union Territories and will be laid on
the table of the House,

Rescarch in Tribal Dialects

678. Shri A N, Vidyalankar: Wil
the Minister of Education be pleased
o state:

(a) whether Government have
taken any steps to conduct an ad-
vanced research in the many dialects
used by the different tribal commu-
nities in order to find their proper
ethnic and liguistic relationships; and

(b)Y if so, the dialects or languages
in which such studirs are being made?

The Minister of Education (Shri
M, C. Chagla): (a) No, Sir.
(h) does not arise,
Scheduled Tribes
679, Shri H. C, Soy: Will the Minis-

ter
state:

of Home Affairs be pleased to

(a) the number of vacancies for
assistants’ grade in 1959 reserveq for
the Scheduled Tribes;

(b) the number of Scheculed Tribe
candidates who qualifieq in the
U.P.S.C. examination and the number
of those who accepted the posts and
the number of posts still o be filled;
and

(c) whether any further examina-
tion is going to be held to fill up the
remaining vacancies?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) and (b). A statement indicating
the position iz laid on the table of the
House. [Placed in Library. See No.
LT—1946[631.

(c) Yes, in December 1963,
Indian Medical ang Health Services

681, Shrl Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the composition of
Indian Medical and Health Services
has been finalised;

{b) whether it is g fac! that pro-
fessors of Government Medical
Colleges are not being included in
the services; and

(c¢) if so, the reasons therefor and
-the Stateg in which the professors are
being excludeq from service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) to (c), The details of the Indian
Medical and Heclth Service are under
consideration,

Patna High Court

685. Shri D, N. Tiwary: Will the
Minister of Home Affairs be pleased
to state:

(a) wihether it is a fact that large
number of cases concerning educa-
tional matters and institutions are
pending for a long time pefore the
High Court of Patna;

(b) if so, the number involved;

(¢) the time expected to be taken
to dispose them of; and

(d) whether appointment of addi-
tional Judges is contempla‘eq to dis-
pose of the pending cases?

The Minister of Stale in (he Minis-
try of Home Affairs (Shri Ilajarnavis):
(a) to (d). The informat.n is being
obtained and will be laid on the Table
of the House,

0il Companies

686. Shrimati Renm Chakravartty:
Will the Minister of Petroleum and
Chemicalg be pleased to rtate:

(a) whether the question of permit-
ting foreign oil companies to expand
their refining capacity has bheen consi-
dered by Government; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b), The matter, is still under
consideration.





